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State of Bihar, for a further period of six 1 measures taken during the last three Plan

months with effect from the 25th January,
1969."

The motion was adopted.

THE STATE  AGRICULTURAL
CREDIT CORPORATIONS BILL, 1968

THE DEPUTY CHAIRMAN : We
now go to the State Agricultural Credit
Corporations Bill, 1968. The time alloted for
this measure is 2 hours. I hope the House will
sit and finish this measure. We have decided in
the Business Advisory Committee that as and
when necessary we should sit till 6 P.M.

st TR (IR 939) ¢ AT,
a7 92 fearses 7 W) &7 &1 o fradi &
AT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-

GANNATH PAHADIA) : Madam, .on behalf
of Shri Morarji Desai, I beg to move:

"That the Bill to provide for the
establishment in the States and Union
territories of Agricultural Credit

Corporations and for matters connected
therewith or incidental thereto, as passed by
the Lok Sabha, Ibe taken into
consideration."

Let me at the outset briefly refer to the
background leading up to the proposal
embodied in the present Bill. The question of
adequacy of agricultural credit has assumed
vital importance in the context of our aim to
achieve self sufficiency in food production as
early as possible. The co-operative credit
structure is to-day the main institutional
agency for the provision of agricultural credit
and there has been substantial growth in the
quantum and share of their contribution to
agricultural credit. The total volume of short
and medium-term loans advanced by the
primary agricultural credit societies in 1950-
51 was of the order of Rs. 22.9 crores. It is
estimated to have sone up to about Rs. 365
crores in 1966-67. The membership of co-
operative societies has, during the same
period, increased from 4.4 millions to 27.2
millions. The substantial increase has  been
possible through various

periods. While we have been making all-out
efforts to strengthen the co-operative system,
it came to our notice over the years that the
development was somewhat uneven in the
various parts of the country. We were
concerned that agricultural credit should not
suffer and we wanted that distinguished co-
operators should have a look at the problem
and suggest what could be done about it. An
informal Group, which had on it some
eminent co-operators, was set up by the
Reserve Bank and the Group came to the
conclusion that in those States where the co-
operative credit system is weak, there should
be Agricultural Credit Corporations to
supplement the existing arrangements for
provisions of credit to agriculturists. The
finding of the Group was that the performance
of the co-operatives in the States of Assam,
West Bengal, Bihar, Orissa, Rajasthan and the
Union territories of Manipur and Tripura was
unsatisfactory

[ on any reckoning and the Corporations should
be set up in these States as a transitional
arrangement. As the hon. Members would
have noticed, the Bill makes a specific
mention of the States and Union territories
where the proposed Corporations are to be set
up by the concerned State Governments and
Union, administrations;. In the other States
where co-operatives have potentialities of
attaining their full stature, the States should
devote their efforts to develop the co-
operative system in those areas. We have,
however, provided in the Bill that if any State
feels that a Corporation should be set up in
that State, it can be done with the prior
approval of the Central Government.

The authorised capital of each Corporation
will be Rs. 1 crore and Rs. 5 crores depending
on the requirement of each State and Union
territory. The share capital will be contributed
by the Central Government (30 per cent), the
State Governments (20 per cent.), the Reserve
Bank (20 per cent) and the remaining 30 per
cent will be allotted by the Central
Government among the Food Corporation, the
State Bank and its subsidiaries and other
commercial banks. Though the share capital
will vary between Rs. 1 crore and Rs. 5 crores
the maximum funds in the form of borrowed
capital and deposits will be 10 times the
amount of paid-up capital and reserves and this
can be increased to 15 times with the approval
of the Central Government. The
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Reserve Bank is being authorised to extend
funds to the Agricultural Credit Corporations
in the same manner as to a, State cooperative
bank. There is also a provision in the Bill
enabling the Corporation to obtain refinance
from the Agricultural Refinance Corpora-
tion.

Each Corporation will be managed by a
Board Directors consisting of 7 persons. The
Chairman and the Managing Director will be
nominated by the Central Government, two
directors by the State Government, one
director by the Reserve Bank and two
directors to be elected from the other eligible
shareholders. The business and func-of the
Corporation will be broadly similiar to those
expected from the co-operative credit
societies. It would provide short arTtl
medium-term loans for agricultural and
allied operations to agriculturists and
cooperative  societies  connected  with
marketing and processing of agricultural
produce.

As 1 have mentioned, the proposed
Agricultural Credit Corporations are being
visualised as a sort of transitional
arrangement and it is not the intention will
permanently supplant the cooperative credit
societies. The State cooperative bank will
continue to operate throughout the State in
regard to non-agricultural credit and it will
also continue to operate in regard to
agricultural credit in those areas where the
cooperative agencies are viable. As and when
the cooperative institutions are strengthened,
the Corporation will withdraw from those
areas and transfer its assets and liabilities to
the cooperative societies. Provision has been
made in the Bill for facilitating the transfer of
assets and liabilities so that these functions
can be smoothly taken over by the
cooperative societies as and when this
becomes possible. The Government of India
set up a Working Group to draw up a model
for the working of Agricultural Credit Corpo-
rations and it has recommended certain
criteria for the consideration of the State
Governments for demarcating the area and
business between the cooperative credit
agencies and the Agricultural Credit
Corporation during the transitional period.
We hope that, after the Bill has been enacted,
expeditious steps would be taken by the State
Governments to demarcate the areas between
the coooerative credit societies and the
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Corporation so as to facilitate the smooth
working of both these institutional agencies.

I have no doubt that the House would
appreciate that the Bill is a positive
and  constructive step  for strengthening
the  existing institutional agencies  for
agricultural credit. We have adopted a multi-
agency approach to tackle the problem of
agricultural credit. The commercial banks
have started coming into this area and in
course of time they will increase  the volume
of direct finance to agriculture. Nevertheless,
the  cooperatives  will continue to be the
main agency for the provision of agricultural
credit. The present Bill is intended to
remove a lacuna in the sphere of cooperative
credit in certain weak areas until such time as a
cooperative agency in  these areas becomes
viable. This is the idea which has moved
us in  bringing forward this Bill and I hope
that this will have the fullest support from
all the Members of the House.

With these words I beg to move fhat the
Agricultural Credit Corporations Bill. 1968
as passed by the Lok Sabha, be taken into
consideration.

The question was proposed.

THE DEPUTY CHAIRMAN Each
Member will have 15 minutes. We have cot
only two hours. Now, Mr. Niranjan Varma.
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the Central Government and except in the

case of first appointment, after consultation
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"A general meeting of the Corpo- | ration ¥ AF17 I =7 felyy a7 21 W
shall be held at the Head Office of the S epeen 2 e
Corporation within three months from the I® 4731 T W OARET % e 3’3

date on which the annual accounts of the ¥y %Tf?'zn' i X ﬁ'r FAF A as
Corporation are closed, and any other gene-

ral meeting may be convened by the Board at T i, 'T:" i LS % !

any other time." SHRI G. R. PATIL (Maharashtra): Mr. Vice-
_ Chairman, .this is a misconceived

Zn a9 7 & fami= agd wwdf # measure which has been brought before
ik T -~ | the House. Looking io the provisions of this
TART A YA EZIN ’ﬂf?"’ a1 417 TE Bill, clause 3 states that a State Agricultural
HEPY e | Credit Corporation shall not be established ex-

Ar= 1 A1 arfat & 3AE 0w wéal 'cept in the States of  Orissa, Assam, Bihar,
Rajasthan and West Bengal and the Union
3 -. | Territories of Manipur and Tripura. Nowhere
Z “*Reserve Bank to submir report” 7, [in this Bill it has been mentioned as to why
2 JeATAT T ¥ 33 F1 aTegrem tonly in these five States and Ihe two Union
AT g ) Gl “-_ﬁ:?q"rv N T | Territories this State Agricultural Credit Cor-
T T ZT ATIAT AT AT IT T AT | poration is to be set up. The reason given by
Eoml : - - A - the Deputy Minister is that the working of the

SRR LR KU IR L L AR A ST L Ecooperatives, particularly in these States and the
gl 7 79 T 3= F91F o 2xr f4wr | |Union Territories, is not saiisfactory and there-
. L. . ", |fore a Study Group was appointed by the

ZATT1 A7verm 7 aAwA g fx 93 =@ :Reserve Bank and as per the recommendations
& it wg 2o W oae of that group this Bill has been brought forward

:F"_T g TnE T A ORI azA |before the House. 1 may point out that
fus g3 Al g% wAsaT 3 fx &q |wh11e the Study Group which was set up by the

- T o 'Reserve Bank considered the entire working
AR a7 AF 737 77 far et EGRAREL IR of the cooperatives in these States, it has relied
qﬁ-{" n = on the figures for the years 1961 and 1962. The

%I 3 T T T & ga Deputy Minister also stated in the House  that
frim oo ¥71 & fa F71 Ara1 F7f@r  the cooperatives in the country as  a whole are
o ~ - - -. - making tremendous progress and assuming that
RUEIEE L R LGB AR I (F in the particular years 1961 and 1962 or
&7 T | prior to those years the working of the  co-
- operatives might not have been satisfactory,

still, can it not be said that by and large it was

the policy of the Government to see that as far as

T T § . - agricultural credit is concerned, it shall be
AT LA f:l"a"?-!‘ FEIT{ disbursed only through co-operatives and now
AT FT 977 IH TFo0 F1 AT .Ta' e there is a deviation and that is, by setting up

- - the Agricultural Credit Corporation the
2 fogar @ fa % fan fzar s 2 Government hopes that the needs of the

4R = - agriculturists will be properly met. I may point
i A X e 7 A T’ 3 ﬂ'fﬂ"l’c‘-r out here that the basis on which the Study

4 Sfawa =xrx a7 fagr sAr 2, AfFT Group has made these recommendations is not

wrqril 4 - correct in the sense that the co-operative
IlEII’ﬂ R LU T movement in the concerned  States  started

FIATTAT I} 10-11 o7z Igrer q¢ very late.  In Rajasthan  and  Orissa  for
example I can say there was no  cooperative

g frarar 1 faaar 2| MAHZ FT movement worth the name prior to
0T T T T a9t g e | b e depndone ok
HBIAAT qgm‘-rr irrg% z, miftg=ferr in  the other States aho the position was more or
SATA F1. TIOGRIA I O o e less the same.
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[Shri G. R. Patil] agencies  advancing  money to  the
agriculturists 1 am quite sure the co-

Another glaring thing is that during ihe past
ten or fifteen years or prior to 1961-62 we had
not taken into consideration two  important
factors; i.e., after the partition of the
country at the time of independence the two
subsequent aggressions by China and Pakistan
proved to be two big checks to the co-operative
movement and secondly ithe land tenure
system in these States also had not been taken
into consideration. Though legislation had
been passed for the abolition of the
zamindari still zamindari was in existence and
as per the existing rules of the Co-operative
Societies Act the tenants were not
entitled to get any loans and whatever amount
they got they could not repay that and
therefore it was thought that bad debts were
mounting and the working of the co-
operatives in these States was not proper.
So far as these two States of Orissa and
Rajasthan are concerned it is a well known fact
they had always either floods or times of
scarcity and sand-wiched between these two
calamities it was not possible for the
agriculturists of these States to re-* pay their
loans in time and the Reserve Bank also
never came forward to help the Apex
Co-operative Banks to see that these short-
term loans which were not  being repaid
by  the agriculturists because of famine
or flood everywhere are converted into
medium-term loans. Had this facility been
given to them I am quite sure the working of
the co-operatives even in these States would
have given a different picture altogether. By
the creation of such Agricultural Credit
Corporations I am not sure that the demands of
the farmers in these States will  be properly
met. Now the hon. Deputy Minister made it
clear that this is only for a transitory period
during which these Agricultural  Credit
Corporations wiH be functioning and as and
when the working of the co-operative
improved in these States and Union Territories
the entire finance and the work will be
transferred to  the  cooperatives. My
humble submission is that according to
clause 44 of  the Bill the Reserve Bank
has to  submit a Report after three years
from the date of commencement and
thereafter, every three years till such time as
the Central Government may direct. So
at least for a period of three years these
Agricultural Credit  Corporations are bound
to stay. In the same area f there are more
than two or three

operatives particularly will vanish from the
scene.  Therefore my humble suggestion to
the hon. Deputy Minister would be instead
of establishing such Agricultural Credit
Corporations  tbe Government should come
forward to help the Apex Co-operative
Banks whereby  they  could  strengthen
tbe entire co-operative structure  in  these
Slates. 1 may say in Maharashtra some
15 to 20 years back when the central co-
operative banks were not so powerful, were not
so strong, the State Co-operative Bank
opened its own branches and lent its
personnel IO' the central co-operative banks
which were weak and thereby they catered to
the needs of the area and as and when the
central co-operative banks became
strong they handed over the entire
finance and the work to the central cooperative
banks. Now I fail to understand why instead
of going to the help cf ihe Apex Co-operative
Banks the Government comes forward to
s»t up these Agricultural  Credit
Corporations. Now as per clause 19 of the Bill,
subject to the provisions of this Act the
Corporation may transact the following
kinds of business, namely, the granting
of loans and advances, repayable within a
period, not exceeding five years, to
agriculturists, agricultural ~ marketing
societies,  agricultural processing societies,
Central Co-operative Banks, co-operative
farming societies er primary agricultural credit
societies for agricultural ~ operations.  That
shows thai even direct advances to agricultu-
rists could be made by these Corpcia-tions.
Now when the Study Team's Report was
submitted to the Government the idea of the
commercial bank entering into the field of
agricultural credit was not at all visualised.
Now there will be three or four agencies
operating in one State, the commercial banks,
the  State  Co-operative  Bank and the
Agricultural Credit Corporation. And our
experience is that such agencies
established, manned and controlled by
Government bureaucracy do not meet the
needs of the farmers properly because though
there are the rides and regulations there are so
many other factors which  delay the
disbursement of the loans to the farmers. The
same thing will happen in the case of these
Agricultural Credit Corporations also
because they will also be guided by the
bureaucracy and working on the same
lines. Therefore when there is a democratic
set-up at the village
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level which was submitting  regularly the
credit statements, disbursement statements,
etc. and when the Central Co-operative
Banks used to examine their work and then
sanction the loans, even then there used to be
delay in disbursements of loans; and I am not
quite sure how this Corporation established in
a State with some branches of its own will be
able to improve matters. It is our common
experience that whenever money  has to
be disbursed by such agencies so many fac-
tors come in and cause delay. The entire
structure and constitution of the Corporation
as envisaged in the Bill also shows that out
of seven directors only two are to be elected
directors and dial too by those banking
companies which will contribute 30 per
cent of the share capital; otherwise the Chair-
man and the Managing Director, one
Director from the Reserve Bank of India
and two from the State Government will all be
nominated. I therefore humbly submit to
you, Sir, that this will not at all strengthen the
cooperatives ; on the contrary it will pave the
way for the vanishing of the co-
operatives in these States. If there had been
mistakes committed by the co-operatives
the Government should come forward and
rectify them. Now we  have invested
hundreds of crores of rupees in the
public sector and simply because the
public sector has failed do we say that we
should entrust the whole thing to the  private
sector?  Certainly we do not do that and
here also I wiH submit that  even assuming
that the co-operatiw movement was weak in
these States it would not be wise on
the part of the Government to sc' up
such  Agricultural Credit Corporations by
which the democratic set-up at the village
Ievel which has been functioning for the last
so many years will come to an end.
Therefore I humbly submit that the hon.
Deputy Minister should kindly reconsider this
matter. Even the Report of the All-India Rural
Credit Survey Committee which was published
ir 1954 has mentioned one glaring faci that
if the co-operative movement fail: in this
country the hope of rural Indi; fails. 1 am
afraid the Government i: taking such steps
by which the co operative movement in
this countr will fail.  The hon.  Minister
shouli therefore withdraw this Bill and  hav
another Bill if necessary.  If at all i is the
desire of the Government ti have this for
a transitory period the should make it clear; no
such mention
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las been made in this Bill at all. )nly one
last thing I want to say. As hese
Corporations are coming into xistence as
per the recommendations the Study Team
appointed by the Reserve Bank of India and
the entire eview of the working of these
Corporations is to be done by the Reserve
Bank cf India, the Reserve Bank is never
likely to come forward and say at a later
date that the assets and business cf the
Corporations should be transferred to the
co-operatives.

Therefore, once again, I appeal tc the
Minister and request him to withdraw this
Bill and bring forward a comprehensive Bill
and at least see that the interests of the co-
operative movement in this country are
safeguarded. Otherwise, I am quite sure that
during the course of the next two or three
years the entire coeopera: movement in the
States, which is controlled by the poeple for
their own economic upliftment, will come to
an end. Thank you.

SHRI BALACHANDRA MENON
(Kerala) : Mr. Vice-Chairman, I  do not
think that the State  Agricultuial Credit
Corporation is going to be  of much help to
the areas which it is intended to serve.
Why do I say so? It is because these are the old
zamindari areas where landlordism continued
to have its grip, where fake land reforms
have taken place, where the old
landlords have converted themselves into
rich peasants and where the poor, real
peasants have been driven out of their
holdings. These are the areas where you do
not want the cooperatives to come up, where
you want the credit societies to advance money
so that real, rich peasant farming is established.
It is that rural base you are going to create.
It is the land monopolists of a  new type
which you are going to create, the
counterpart of the monopolists which you
have created during the last twenty years in the
industrial field. Tins is what you are going
to do. Now, let us see to | whom this help is
given. It will help in granting loans,
advances, etc. to agriculturists, to
agricultural  marketing societies, etc. To
the individual agriculturist to the co-
operatives, to everybody these loans will be
granted and who are these agriculturists?
They are the very people who are your old
landlords who under a new form  have
become rich peasants. These are  the people
who will be helped. That is why I say that
this is not going to be
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[Shri Balachandra Menon] of help to the
cultivator. Of late, there has been a series of
legislations which are only intended to help
these richer sections, these very sections who
have been responsible for the rich peasant
economy growing in our rural sector, similar
io the monopoly sector which is there in the
industrial field.

It is said in clause 44 that the Reserve Bank
will submit a report to the Government after the
expiry of three years. Then, I know what it
willdo. h will say: We have lent money.
We have "built up a very strong economy
and things are going on very well. The self
help movement will have absolutely no
place in your new scheme of things. The
path that we want to choose of a non-
capitalist development is every day being
attacked. Every day new legislation is being
brought forward to help big monopolists. You
have defined agricultural operation. What
is it? 1 do not know whether
plantations will not be helped by this. It
can be. Big plantations, rich peasants will all
be helped. The poor peasant will be bought
over from the very advances the corporation

makes. Instead of that, if you have
strengthened the poor agriculturists
helped them to came into  co-

operatives, helped them to have better farming
societies, if you have stabilised the rural sector
that way, if you have done all that, certainly it
will help in a  non-capitalist path  of
development. But that is not what is going to
be. This is a conscious attempt and a
dangerous attempt and the result  will be the
ruination of the economy of our country in
the interests of a  few. Should that be

allowed? t want you to seriously consider
it You must seriously think even now at
this stage how the development of our

country should take place. All along you have
failed.  After independence you never had a
clear social objective. The result is that you
have strengthened the Tatas and Birlas. You
never had  a clear understanding of land
reforms. You have helped land monopoly
down below. The result is that the poor
agriculturist will be driven out  They will
come to the towns. They will crowd the
various  towns. There will be huge
unemployment in the towns. It will be a
social problem for you which )ou cannot face
and which you  will never be able to face.
It is going to be a danger to you. Please
realise it. I It is this section which is going to
be the biggest danger. Driven out of
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their homes from various areas,  they have
no moorings. Coming out  of their
family homes, people migrate. By
coming together even their language is lost.
Children belonging to some of them even
do not know their mother tongue. The
language is different from the area to which
they migrate. New social tensions are
created. This is what I want you to remember.
So, if your idea is to help the agriculturist,
strengthen the co-operative sector, as the
previous speaker has putit. He is correct.
I also plead on th? same lines. He has an
understanding of what the social path
should be. You do not have an
understanding of it.  That is the difference.
I am not speaking about that side or this
side. I am only speaking of your failure to
have a correct perspective. Are you
prepared to do it even now? Why
should you strengthen the very people who
will be a danger to you—to the very"
democratic set up. Why not strengthen
the co-operatives? Send your best
instructors. Have more cooperative
colleges. Have your best students taken
as co-operative  instructors.  Teach them
how to build up the co-operatives.  That is

the way to strengthen the rural base. If
you do it, you will help to establish a new
order in this country. Have you the

courage? That is all what I wanted to say.

SHRI P. CHETIA (Assam): Mr. Vice-
Chairman, at the very outset I should like to
express my profound misgivings about the
provisions of this Bill. I do understand the
desire of the Government to extend facilities
to farmers in the States where the co-
operative movement is weak, with the object
of boosting up agricultural production in the
country.
[THE  VICE-CHAIRMAN (Sert M. P.
BHARGAVA) in the Chair]

I admit that it is a laudable object, but at the
same time I would like to ask, before
bringing forward this Bill, whether the
Central Government took the consent of the
respective State Governments. I should like
to say so as West Bengal and Bihar are
concerned, there is no Government of the
chosen representatives of the people. There is
President's Rule in these two States. So,
whatever be the desire of the Central
Government, they will simply fall in line with
the directions of the Central Government. In
the case of these two States the consent of
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the State Governmeat is meaningless
absolutely. So far as the State of Assam is
concerned and also Orissa and Rajasthan, I do
not know whether die Central Government
sought the consent of these Governments. I
should like to say mat some ten years back,
so far as Assam is concerned—and I come
from that part—there was a directive from the
Reserve Bank to die State Government mat
since me co-operative movement in Assam
and me neigbour-ing States such as Manipur,
Tripura, etc. was weak, .compared to some
other Western States, where The co-operative
movement was very satisfactory, all the co-
operative credit societies should be
revitalised and reorganised so as to extend
their coverage to the entire rural areas, as far
as possible by organising service societies in
each Gao Panchayat area. But an attempt was
made by me State Government to achieve this
objective, but the steps taken for
reorganisation and revitalisation of the co-
operative credit movement unfortunately
failed far short of the magnitude of the
problem with the result that the target could
not be achieved.

There is one fundamental objective with
which I fully agree with the Government. That
objective is that naturally the Government
have me responsibility to see that all
creditworthy farmers and agriculturists
should be provided with credit facilities and
service so that they can overcome the
handicap or hurdle to boast un agri-cuhural
produc-on. But on account of the failure on
the part of the Government to reorganise and
revitalise the condi.ion of the co-operative so-
cieties, the co-operative movement as it is
functioning in Assam is still being unable to
shoulder the entire responsibility of providing
credit to all deserving farmers due mainly to
unhappy overdue position of the co-operatives.
To do away with such difficulties and hurdles
the present Bill has been brought before the
Parliament b\ the Central Government in
form of State  Agricultural  Credit
Corporations Bill. Although the objective is
certainly laudable, after this State Agricultural
Credit Corporations Bill comes into operalion
in the actual field, the following things will
happen :

The cooperative credii societies will have
little scone to develop and their existence
wil! be jeopardised and such societies will
detract the farmers  from
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The co-operative credit societies which
are running with overdues will not be able
to recover the arrears from members.

The responsibility and development of co-
operatives, issue of loans to farmers and
recovery of such loans now solely depend
upon the co-operative societies memselves.
Now after the Corporation comes into the
field, it is inevitable that the responsibility
and the coverage of the field wim credit and
the recovery thereof will rest in the State
Government.

Hence, if tlie Government had come
forward to reorganise the cooperative
credit movement in the eastern region in the
scheduled time as proposed by the Reserve
Bank in 1956, the difficulties in organising
credit societies and extending the facilities
to creditworthy population in rural areas
would not have been mere, asit is alleged
to exist today. Then again, if there are
considerable overdues to be recovered from
farmers, under the present co-operative
laws and by-laws the legal process of
recovery of  such j overdues is a very
lengthy and cum-| bersome process which
takes a very | considerable time. But in
the case j of credit facilities extended by
the pro-i posed State Agricultural Credit
Corpo-j ration the responsibility of the
recovery of the loans issued by the
Corporation will be the responsibility of the
Government, and such loans can be re-

covered in no time according to the 1
provisions of the  present Bill.  The :
cumulative effect of this Bill will  be that

the co-operative movement in the eastern
region will be given a  death blow by this
Stale Agricultural Credit Corporation.

Then again, if we look into the state of affairs
of the co-operative credit societies of Assam, I
would like to give some figures. In Assam,
agricultural credit and societies in 1955-56
were 1973. Such societies increased to 5,453
in 1964-65. The total number of societies in
1955-56 was 4,349, and the total number of
co-operative societies was 9,000 in 1964-65,
of which agricultural credit societies were
5,453. Then again, so far as the membership
was concerned, the membership in 1955-56
was 40,000, bu< in 1964-65 it rose to 3.36
lakhs. Then again, the total loan in the First
Plan period advanced by the primary credit
societies
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Plan period it was Rs. 45.2 million. In four
years of the Third Plan it declined to Rs. 11
million. This was mainly due to heavy
accumulation of over-dues at primary and
intermediate levels.

Then 1 come to other figures. Loans
advanced to farmers in Assam by primary credit
societies, in 1950-51 the figure was Rs. 75,000,
in 1955-56 it was Rs. 75,17,000. In 1957-58 it
was R». 1,31,06,000. In 1959-60 it was R»x.
66,88,000. In 1960-61 it was Rs. 41,90,000. In
1961-62 it was Rs. 29,45,000. In 1962-63 it was
Rs. 29,33,000. In 1963-64 it was 16,36,000. In
1964-65 it was Rs. 35,21,000. From these
figures it is evident that so far as the co-
operative movement in Assam is concerned, it
is thriving well. But in spite of that the
Government is proposing to bring the
Agricultural Credit Corporations Bill with the
idea of doing away with the co-operative
societies in Assam. In this regard I would like to
say (hat although so far as the provisions of the
Bill are concerned it has been stated that the
Centre will have no say in the matter, so far as
the Board of Directors is concerned except two
Directors the other Directors entirely more or
less will be nominated by the Reserve Bank and
the Central i Government. Although the name
of j the Bill is given as State Agricultural j
Credit Corporations Bill, yet it is vir- \ tually n
Bill to be controlled by the Central Governmen!
and the Reserve Bank. In view of this, I would
like to suggest that the Government should refer
the Biit to a Joint Select Com- ' mittee of both
the Houses. Instead of ! bringing the Bill in hot
haste, I would like to suggest that the Bill
should be j referred to a Joint Select Committee
and should be thoroughly discussed and
thoroughly thrashed out*

With these words 1 oppose the mo-lion.

5 I'M.
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SHRI N. PATRA (Orissa): Mr. Vice-
Chairman, Sir I wholeheartedly support the
State Agricultural Credit Corporations Bill,
1968. Without going through the Bill, my
friends opposite who spoke just before me,
wanted to minimise the utility of the Bill.
The background of the Bill is that the co-
operative institutions in the country though
they have been successful in Maharashtra,
Gujarat and in the southern region, have
failed to provide adequate credit facilities to
the needy people in the eastern parts of
India. Our major problem is the food prob-
lem. In spite of two decades of in-
dependence, we still depend on foreign
countries for our food. It has been voiced in
this House several times that the smaller
tillers, people who have got holdings below
the economic level, are not properly getting
their agricultural needs. The times have
changed now. The pattern of agriculture has
also changed. Due to the population growth,
the extent of land which we have got is
insufficient. Therefore, the question of
intensive agriculture or scientific agriculture
to solve our major problem, the food
problem, has been taken on hand. For
scientific and intensive agriculture, which is
also called modern agriculture, credit is
required in a large measure. For scientific
and modern agriculture, credit should be
intensive. Credit has to be pumped into the
rural sector. So a committee was set up
under the chairmanship of Shri P. C.
Bhattacharya and Shri Vaikuntlal Mehta, a
Gandhiite, a foremost co-operator in the
country as one of its members. That
committee found that certain regions of the
country—the States of Rajasthan, Bihar,
Assam, Orissa, and West Bengal—were
backward in the co-operative field and they
needed proper attention. So on the basis of
its recommendations this Bill has been
brought forward to help the agriculturists.

Now doubts have been raised by some

hon. Members that it will not serve any
useful puroose, without goinc;
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mentioned several times that vested interests
had been created in this cooperative
organisation. I also find that there has been
some obstruction for the movement because of
vested interests. Some people who are now at
the helm of affairs of these co-operatives
which have miserably failed to cater to the

| needs of the agriculturists, are against this
| measure. My friend from Assam, where the

co-operatives movement has not gone to the
extent it should have, to help the agriculturists,
says that the Bill, if passed, will wipe out the
co-operative movement. The intention of the
Bill is not to wipe out the cooperative
movement. It is only in those States where the
co-operative movement is weak or where it
has failed that the State Agricultural Credit
Corporation has to be formed. It is not a
competitive organisation. Therefore, there is
no basis for any doubts as my hon. friends
have expressed. I am also a co-operator. I was
the Vice-President of the State Land Mortgage
Bank, Orissa, previously, and I am now
President of the Land Mortgage Bank. I am
one of the foremost co-operators. Therefore,
when we are going in for intensive, scientific
agriculture, when the co-operative movement
has failed to meet adequately the requirements
of the people, when a lot of credit is going to
be needed, and when the Government is going
to help and strengthen the co-operative sector,
why should doubts arise? We should not be
misguided by vested interests. Our friends
must not allow the vested interests to have
their full play. So, they should not also eo
asainst the Bill.

About: the appointment of directors, when
the Government is investing their money, the
money of the tax-payers, in this organisation,
they say that everybody from the beginning
has to be elected. How can that be? In the
beginning, there are two people to be elected.
And it is not the intention of the Bill that this
organisation should be a permanent one. They
say that it will be a temporary feature.
Therefore. we should all support this Bill and
not be misled by people who have created
ves'ed interests in the organisation. 1 fully
support this Bill.

SHRI G. A. APPAN (Madras) : Mr. Vice-
(thairman, Sir, I went through the whole of the
tatP
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power on the Central Government and on the
Reserve Bank in the appointment of the
Managing Directors and Directors. It cannot
be said that due democratic principles are
adhered to here in the appointment and in the
selection or nomination of these officials. I
have my own doubts based on my past
experience. In most of these corporations or
institutions or boards, vested interests are
created. I have my own regard for the co-
operative movement and I have my fears also.
One defect in the co-operative movement
which I have always been voicing through the
various platforms and through the official
circles has been that a large portion of the
profit is being ploughed into the reserve fund
and kept as capital reserves. Now, generally
we feel that in any business any profit more
than 6 per cent or 10 per cent is a greedy
proposition and that it will have to be avoided.
But in this Bill two funds have been provided;
one is the Reserve Fund and the other is the
Stabilisation Fund. It is really surprising and
fearful to note that for each of these two
funds, 15% and 15% of the net profit before
declaring any dividend has to be appropriated.
That means, not less than 30 per cent of the
net profit goes to these funds. How can an
investor or a State Government or the Central
Government or a co-operative unit investing
its money in such a corporation expect a profit
over and above this and if they should be
allowed such a profit, it would practically be
to the detriment of the consumers or the
people who would like to derive any benefit
from it by way of loans. I really wonder
whether in the present time, such a statutory
organisation as this can do anything useful to
the country and to the people when it expects
to make a profit over 30 per cent? No, I don't
think so. Moreover, many benefits are given
to the officials concerned. I really wonder if
The Minister or the ministerial ranks could
have ever gone into the various provisions
regarding the appointment of, and the benefits
that are given to, these officials and about the
undue protection that is p.iven to the
Manasing Director, the Directors and the
officials at the higher level. Officials only in
the lower ranks have to answer if there is any
loss. Those peoole have to explain their own
difficulties and they are also raken to task. But
here it is said, Mr. Vice-Chairman, Sir, that
the higher ranks are immune from any
loss
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or deficiency or fault or anything like that. In
good faith we have to naturally exonerate
them. But indeed most senior people under
the cloak of official protection do all sorts of
atrocities. Likewise they do all sort of irregu-
larities. Many of them appoint their own
people as they please, and give promotions
also to their own relatives and favoured few.
The question of appointment oif fully
qualified people will have to be strictly
adhered to. Strangely enough, many of the
normal terms and conditions of appointments,
the duties, the functions and regulations of
business, official routine, etc. have been
unnecessarily added in this Bill. That is all a
routine. In a Bill like this all these things need
not be incorporated.

Even in the appointment of directors and
managing directors for the State Corporations
the Central Government has to interfere with
unrestricted res-posibility according to this
Bill. This will be an unrestricted privilege,
undue patronage or a discriminatory privilege
that the Central Government and the Reserve
Bank would assume to enjoy for themselves.
Sir, all these things will have to be looked into
and avoided. In the presentation of accounts
and audit reports there is a Company
Secretary's examination conducted by the
Government of India. There are many persons
who have appeared for this tough
examination, who have passed it and who
have won the diploma, but who are not able to
enter into such good jobs. There are not able
to get goods jobs, though fully qualified.
Unfortunately these people are not given good
job in the Government service though they
have passed the Central Government's
examination. Such good jobs are given to the
favoured few by irregular means, by back
door methods. All these things will also have
to be looked into. They are not able to get
jobs in many of the banking organisations
also. These institutions and highups there
deliberately refuse and ignore the claims of the
Scheduled Caste people for jobs. Here also,
Mr. Vice-Chairman, Sir, you do not know my
heart burns. Though 20 to 25 per cent of jobs
are reserved for us as it is said though we
produce the majority of the national wealth by
dint of our hard work, we are not recognised
in the higher ranks in the service, as the
Commissioner for Scheduled Castes's report
would indicate. Many officers do not even
care for us. Sir, though there are people fully
qualified
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[Shri G. A. Appan] in banking and for
administration the appointments here are
becoming a favourite subject for the
cooperative people alone. But people who are
lawyers, people who are economists, who are
accountants and  auditors, who are
administrators, all should also be given chances
and opportunities to fill these posts rather than
giving undue preference to those in the co-
operative sector alone. The honourable
Minister will have to give a guarantee to the
Parliament that in every cadre, in every cate-
gory, the Scheduled Caste people will find a
place, according to 20 per cent of their cadre
strength.

Sir, here regarding the presentation of
accounts and audit, the first report comes after
three years. Why cannot the accounts be
presented in a shorter period? The people in
shops present their accounts every month.
They are able to close their accounts regularly
every month. Then only we will be able to
know that the Government's money, the poor
man's money, is safely protected and guarded.
So I would impress that like ail other bariks
and business firms the accounts of the co-
operatives also should be audited and broughi
before the public every month. Here ir is said
that the accounts will be presented only once
in a year, that too after three years and at an
interval of three years. This is very ridiculous.
""he ministerial ranks should have gone into
this with their open eyes. I do not think they
would have done it. When an ordinary person
like myself could find all these things, if they
had looked into all these things with open eyes
they would not have allowed these lapses to
pass and creep in stealthily. It seems it is the
vested interests who have drafted this Bill. 1
think this Bill should again go to a very
competent Select Committee, not composed of
people who do not know even accounts but of
competent persons. There are some people
like that also.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI JAISUKH-LAL
HATHI): There will be M.Ps.

SHRI G. A. APPAN : I would request the
honourable Minister to please see that it goes
into competent hands, a Select Committee or
a Parliamentary Committee or an Advisory
Committee or a Consultative Committee or
anything like that, to  see that all
these
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things are once again gone into and the
accounts are passed every six months or at
least every year and that the Scheduled Castes
will also find their place in all cadres
including that of the directors and the
managing directors and higher ups up to 20
per cent.
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SHRI  KESAVAN  (THAZHAVA)
(Kerala): Mf. Vice-Chairman, Sr, I do not
find myself to be in a position to support this
Bill. I am glad that some of the Members
from the other side also opposed this Bill. Sir,
this Bill is not intended for the benefit of the
poor peasants and also the middle class
people of India. From the figures revealed on
the floor of this House we happened to see
that in 1963-1964 the assets of Birlas were
only 292 crores but in 1967 his assets rose to
437 crores. So during a period of nearly four
years they grew by Rs. 145 crores. If that is
the case, what would have been his assets at
the time of independence, that is, in 1947?
They must be below Rs. 20 crores. During the
course of 20 years this Government has
managed to create a set of monopolists who
are growing day
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by day like anything and now in agricultural
sector also the Government wants to create
some monopolies. Now in several States
we find there are cooperatives working.
Those co-operatives are owned and
managed by the poor peasants and also
the middle class people. The beneficiaries
also are the poor peasants and middle class
people. There are the State Banks, the District
Banks, the Taluk Banks in the co-operative
sector and they give loans to the poor
agriculturists and also for fishing, for poultry
farming, etc. For all such purposes they
advance money as loan but under this Bill
even Mr. Birla can form a poultry farm or he
can form a husbandry and then he can ask for a
loan. And mostly he will be benefited.
Under this  'Bill even the owners of tea
estates, rubber estates, cardmom estates and
coffee estates can claim loans from these
Credit Corporations.  They are not excluded.
So the beneficiaries under the Bill are the
big monopolists and also the  big landowners
and not the poor peasants or the middle class
people.  In the cooperatives that are now
functioning in the States these  big  guns
have  no voice, have no influence, because
all those co-operatives are owned by the poor
peasants. They are the shareholders. Of
course the States are also there to help them
but these big industrialists, monopolists and
landlords have no place in those co-
operatives. So the Government of India
wants to help these monopolists and  big
landlords md it is for that purpose they now
want to form these Credit Corporation! in the
States so that they can  give money to
these big landlords and big monopolists who
will come forward with a farm, a fishery or
a husbandry. These things can be formed by
anybody; there is no restriction on
that. So this is intended not for the poor
toiling millions of India but to help the big
monopolists and big landlords. I submit that
if the Central Government wanted to help the

poor people and if that was their
intention  this Bill is _ not going  to
achieve  that object. The Government came
forv/ard with the Banking Laws

(Amendment) Bill and they are coming with so
manv other Bills every day. They are coming
with Bills after Bills but all of them are
designed to help tlie monopolists and
not the majority of the people in this country
who are the workers and peasants and who
are really starving. They are the persons who
produce the wealth of the country but this
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measure is not intended to enrich them or to
solve their problems and starvation. So my
submission is that this Bill may be withdrawn.
If the Government really wants to help the
poor peasants and the small farmers and other
middle class people they should come forward
with another Bill under the provisions of
which they may help i hem by giving loans to
the co-opera-societies formed by these poor
people and managed by them. So my sub-
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mission is that this Bill should be withdrawn.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The Minister will reply
tomorrow. The House stands adjourned till
11.00 A.M. tomorrow.

The House then adjourned at
fifty-eight minutes past five of the
clock till eleven of the clock on
Wednesday, the 1lth December,
1968.



